KARNATAKA LOKAYUKTA

No. UPLOK-2/DE-525/2017 /ARE-15. M.S. Building,
Dr. B.R. Ambedkar Road,

Bangalore-560 001,

Date:28-04-2022.

ENQUIRY REPORT::

Sub:- Departmental Inquiry against
Sri.T.L.Doreraju, Sub-Registrar, Devanahalli,
Mini Vidhana Soudha, B.B.Raod, Devanahalli
Taluk, Bengaluru Rural District - reg.

Ref:- 1) Government Order No: sog 69 @odeede(2)
2016, 23ongedd, &.4.4.2017.

2) Nomination Order No:UPLOK-2/ DE-525/
2017, Bengaluru dt:11.04.2017.
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The Departmental Enquiry is initiated against
Sri.T.L.Doreraju, Sub-Registrar, Devanahalli, Mini Vidhana
Soudha, B.B.Raod, Devanahalli Taluk, Bengaluru Rural
District (hereinafter referred to as the Delinquent Government

Official, in short D.G.O.).

o In view of Government Order cited at reference
No.1, the Honble Upalokayukta-2 vide Order cited at

reference No.2, has nominated Additional Registrar



(Enquiries—4) to frame Articles of Charge and to conduct

enquiry against aforesaid D.G.O.

3. The complainant Sri.Munikemppanna, Devanahalli
Taluk, Bengaluru Rural District had filed complaint that land
measuring 20 guntas in Sy.No.68 of Mangasandra village of
Devanahalli Taluk was his joint family property. The D.G.O.
who was working as Sub Registrar, Devanahalli after colluding
with one Sri.M.Jagadish had registered bogus Sale Agreement
by quoting less market value though the Complainant was to
register a Mortgage Deed and thereby caused loss to State

Exchequer.

4. On perusal of the complaint and its enclosures,
Hon’ble Upalokayukta found prima facie case and
forwarded report dt:22.10.2016 u/s 12(3) of Karnataka
Lokayukta Act, 1984, to initiate disciplinary proceedings
against the D.G.O. The Government has issued Order
dt:4.4.2017 and entrusted the enquiry to Hon’ble
Upalokayukta.

S.  Notices of Articles of Charge, Statement of
Imputation of Misconduct with list of witnesses and List of
documents was served upon the D.G.O. The D.G.O.
appeared on 31.7.2017 and denied the charges and pleaded
not guilty.



o.

By virtue of 0O.M.No.Uplok18&2/DE/
Transfers/2018, dt:2nd November 2018 this case was

transferred to this ARE-15 Section.

W,

The Articles of Charge as framed by Learned

ARE-4 is as follows :
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8.  The Statement of Imputations of Misconduct as

framed by Learned ARE-4 is as follows :
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9. The D.G.O. had approached Hon’ble Hon’ble
Karnataka State Administrative Tribunal, Bengaluru by
filing Application N0.4663/2017 and had challenged the
Articles of Charge and Entrustment Order and had

obtained an Interim Order, However, he had not filed

10. The D.G.O. was appearing in person and he is
not represented by any counsel, The matter was adjourned
awaiting further Orders from the Hon’ble Tribunal. The
D.G.O. failed to appear before this Authority to give further
details about the Application. Subsequently it was
ascertained that the above Application was dismissed by
the Hon’ble Tribunal by Order dt:10.12.20109.



11. When notice was issued to the D.G.O. for his
appearance, the said notice had returned unserved along
with death certificate stating that he had died on
19.11.2017 itself. Copy of Death Certificate submitted byf
the Bengaluru Rural Lokayukta Police discloses that
D.G.O. died on 19.11.2017.

12. Hence, this Departmental Enquiry against the
D.G.0O/Sri.T.L.Doreraju may be closed as ‘abated’.

Submitted to Hon’ble Upalokayukta for kind approval,
and further action in the matter.

i

wx%wmﬁmmmm)
Additional Registrar of Enquiries-15

Karnataka Lokayukta,
Bengaluru.

ANNEXURES

LIST OF WITNESSES EXAMINED ON BEHALF OF D.A:

PW1 | NIL

LIST OF WITNESSES EXAMINED ON BEHALF OF DGO:
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LIST OF DOCUMENTS MARKED ON__ BEHALF OF
DISCIPLINARY AUTHORITY:

| ExP1 [ — g e

4. LIST OF DOCUMENTS MARKED ON BEHALF OF DGO:

Ex.D1

NIL

(C.CHANDRA SEKHAR)
Additional Registrar (Enquiries-15)
Karnataka Lokayukta,
Bengaluru.



GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No.Uplok-2/DE/525/2017ARE-15 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 7.5.2022

RECOMMENDATION

Sub:- Departmental inquiry against Sri. T.L.Doreraju, Sub-
Registrar, Devanahalli Mini Vidhana Soudha,
B.B.Road, Devanahalli Taluk, Bengaluru Rural District
- Reg.

Ref:- 1) Govt. Order No. 0 69 SnSwede (2) 2016,
Bengaluru dated 4.4.2017.

2) Nomination order No.Uplok-2/DE-525/2017,
Bengaluru dated 11.4.2017 of Upalokayukta,
State of Karnataka, Bengaluru

3) Report of Enquiry Officer Dt:28.4.2022.

The Government by its order dated 4.4.2017 initiated
the disciplinary proceedings against Sri. T.L.Doreraju, Sub-
Registrar, Devanahalli Mini Vidhana Soudha, B.B.Road,
Devanahalli Taluk, Bengaluru Rural District (hereinafter
referred to as Delinquent Government Official, for short as
DGOs) and entrusted the Departmentzl Inquiry to this

Institution.

2 This Institution by Nomination Order No. Uplok-2/DE-
925/2017, Bengaluru dated 11.4.2017 ncminated Additional
Registrar of Enquiries-4, Karnataka Lokayukta, Bengaluru,
as the Inquiry Officer to frame charges and to conduct
Departmental Inquiry against DGO for the alleged charge of

misconduct, said to have been committed by him.



No.UPLOK-1/DE/07/2017/ARE-10

3.  Charge against the DGO is that, DGO have influenced
by one Sri. M. Jagadish who is leader of J.D.S. party in
Devanahalli, taken only Rs.500/- as registration fee for
register a sale deed and after two years DGO have gave a

notice and collected amount as deficit amount.

4, .The DGO Sri. T.L.Doreraju, Sub-Registrar, Devanahalli
Mini Vidhana Soudha, B.B.Road, Devanahalli Taluk,
Bengaluru Rural District had approached Hon’ble Karnataka
State Administrative Tribunal, Bengaluru by filing Application
No. 4663/2017 and had challenged the Articles of Charge and
Entrustment Order and had obtained an Interim Order.
Subsequently it was ascertained that the above application
was dismissed by the Jion’bie Tribunai by order Dt:
10.12.2019. However, he had not filed Written Statement.

S. The Inquiry Officer (Additional Registrar of Enquiries-
15) has reported that the DGO Sri. T.L.Doreraju, Sub-
Registrar, Devanahalli Mini Vidhana Soudha, B.B.Road,
Devanahalli Taluk, Bengaluru Rural District has died on
19.11.2017 (during the pendency of inquiry) and therefore, he
has recorded the abatement of disciplinary proceedings

against DGO Sri. T.L.Doreraju.
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6. It is hereby récommended to the Government to accept
the report of Inquiry Officer and to record the abatement of
disciplinary proceedings against DGO Sri. T.L.Doreraju, Sub-
Registrar, Devanahalli Mini Vidhana Soudha, B.B.Road,
Devanahalli Taluk, Bengaluru Rural D’isifrict, in view oi his

death on 19.11.2017.

i, Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

Upalokayukta,
State of Karnataka,
Bengaluru.
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